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i
)

NATIONAL COMPANY LAW TRIBUNAL, MUMBAI BENCH, MUMBAI
CP No. 75lI&8P1201,7

(i") That the order of moratorium shall have effect from 02.03.2017 till the

completion of the corporate insolvency resolution process as prescribed

under section 72 of the Code.

(") That this Bench hereby directs to cause public announcement of the

corporate insolvency resolution process immediately as specified under

section 15 of the Code.

(vi) That this Bench hereby appoints Mr. Hemant Sharma, Chartered

Accountants with registration no. IBBI/IPA-002/IP-N000751201,6-

7717001,9 having address at21263, subhash Nagar, New Delhi- 't'to 027,

as Proposed Interim Resolution Professional to carry the functions as

mentioned under the Insolvency and Bankruptcy Code.

7. Accordingly, this Petition is admitted.

B. S.V.

Member (Judicial)
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